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CASE NO. :
Appeal (crl.) 329 of 2008

PETI TI ONER:
BH M PRASAD

RESPONDENT:
THE STATE OF BI HAR

DATE OF JUDGVENT: 15/02/2008

BENCH:
S.B. SINHA & V. S. SI RPURKAR

JUDGVENT:
JUDGVENT
ORDER

CRI M NAL '‘APPEAL NO. 329  OF 2008
[Arising out of SLP(Crl.) No.7619/2007]

Leave granted.

In view of 'thefact that charge has since been filed, we nmake the interimorder date
d
14.12. 2007 absol ute. The appeal is disposed of with the aforementioned direction.




